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PoLICE ENTRY IN UNIVERSITIES

4749. SHRI BHOGENDRA JHA : Will
the Minister of EDUCATION be pleased to
state :

(a) whether a deputation on behalf of the
“‘West Bengal College and University Teachers’
Association met the Prime Minister on the
16th February, 1968 demanding the banning
of the Police entry into educational institu-
tions without prior permission of the heads
of those institutions; and

(b) if so, Governments rcaction thereon ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The Memorandum has been sent to
the Government of West Bengal for their
comments.
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SECRETARIAT PROCEDURE FOR DisposaL
OF MATTERS RELATING TO CHEATING

4751. SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is open to the superior
officer under the rules to evade responsibi-
lity or return the papers to his subordinate
when a certain matter/paper/file, involving
attempt to cheat are placed before him;
and

(b) if not, the correct procedure to be
followed in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
This is a hypothetical issue and to indicate
the correct procedure it is necessary to know
the facts and circumstances of the case.
However, evasion of responsibility by any
official competent to take decision is action-
able under the rules.
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APPOINTMENT OF JUDGES ON THE HIGH

COURT BENCHES

4753. SHRI SHRI CHAND GOEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that in the appoint-
ment of judges on the High Court Benches,
the place of birth is also an important fact-
or; and

\b) since when this factor has assumed
fmportance and in what circumstances ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) (a) No, Sir.

(b) Does not arise.

SELECTION OF SCHEDULED TRIBES FOR
LAS./IP.S.

4754. SHRI AMAT : Will the Minister
of HOME AFFAIRS be plcased to state the
total number of Scheduled Tribe Students
who have been selected for I.A.S./I.P.S.
State-wise this year ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-559/68].
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